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~ “. CENTRAL ADMINISTR AT.IVE TR IBUN AL
: CALCUTTA BENCH |

N

"No. RR 51 of 97 | -
(oA 539 of 96) | |
"% Present ¢ Hon'ble Mr,Justice S.N «Mallick, VicewChairman

Hon 'ble Mr.B.P.Singh, Admznistrativa Member
PARTHA PRATIM DAS

VS i
yNION OF INDIA & ORS,

Fer the respondents: None

Heard en ¢ 2,7.,99 Order on ¢ 2,7.99
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Fer the applicant : Mr.K. Sarkar, counsel!
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S.N.Mgllick, VC |
Neard Mr.K. Sarkar, 1d. counsel for the applicant.

- None appears for the respondents. Yhen this matter is taken wup f‘orj
hear ing the 1d, cnunsel fer the petitimne% in gll fairness concedes
that the revieu does not 1y against the order dated 1,9,96 passed by
an earlier Bench in OA 539 ef 96, Mr.Sarkar Purther submits that the

_ l |
‘ petitioner wants to prefer an appeal. He chn prefer an appeal if he
f’q . is se advised., The application being net ppessed is traated as dise:
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